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 MESSAGES  FROM  RAJYA  SABHA

 SECRETARY-GENERAL:  Sir,  I  have
 to  report  the  following  messages  re-
 ceived  from  the  Secretary-Genera)  of
 Rajya  Sabha:—

 Gi)  “In  accordance  with  the  pro-
 visions  of  rule  Mi  of  the
 Rules  of  Procedure  and  Con-
 duct  of  Business  in  the  Rajya
 Sabha,  I  am_  directed  to  en-
 close  a  vopy  of  the  Industria]
 Disputes  (Amendment)  Bill,
 ‘1976,  which  has  been  passed
 by  the  Rajya  Sabha  at  its  sit-
 ting  held  on  the  2nd  February,
 1976."

 ii)  “In  accordance  with  the  pro-
 visions  of  rule  727  of  the
 Rules  of  Procedure  an  Cun-
 duct  of  Business  in  the  Rajya
 Sabha,  I  am  directed  to  in-
 form  the  Lok  Sabha  that  the
 Rajya  Sabha,  at  its  sitting  held
 on  the  2nd  February,  ‘1976,
 agreed  without  any  amend-
 ment  to  the  Press  Coun  il
 (Repeal)  Bill.  1976,  which  was
 passed  by  the  Lok  Sabha  at
 its  sitting  held  on  the  28th
 January,  +1976."

 (ili)  “In  accordance  with  the  Pro-
 visions  of  rule  45  of  the  Rules
 of  Procedure  and  Conduct  of
 Business  in  the  Rajya  Sabha,
 I  am  directed  to  inform  the
 Lok  Sabha  that  the  Rajya
 Sabha,  at  its  sitting  held  on
 the  3rd  February,  ‘1976,  agreed
 to  the  following  amend  aent
 made  by  the  Lok  Sabha  at  its
 sitting  held  on  the  30th  Janu-
 ary,  ‘1976,  in  the  Motor
 Vehicles  (Amendment)  _  Bill,
 4976:---

 Enacting  Formula
 ‘That  at  page  I,  line  J.—

 for  “Twenty-sixth”
 substitute  “Twenty-

 seventh”.
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 (iv)  “In  accordance  with  the  pro-
 visions  of  rule  35  of  the  Rules
 of  Procedure  and  Conduct
 of  Business  in  the  Rajya
 Sabha.  I  am  directed  to  inform
 the  Lok  Sabha  that  the  Rajya
 Sabha,  ot  its  sitting  helq  on
 the  3rd  February,  ‘1976,  agreed
 to  the  following  amendment
 made  by  the  Lok  Sabha  at
 its  sitting  held  on  the  30th
 January,  1976,  in  the  Equal
 Remuneration  Bil,  1976-—

 Enacting  Formula

 That  at  page  Il,  line  I,—

 for  “Twenty-sixth”
 substitute  “Twenty-

 seventh”.

 7.04  hrs,

 INDUSTRIAL  DISPUTES
 MENT)  BILL

 (AMEND-

 As  PassEv  By  Rarya  SaBHA
 x

 SECRETARY-GENERAL;:  Sir,  I  lay
 on  the  Tabic  of  the  House  the  Indus-
 trial  Disputes  (Amendment)  Bill,  1976,
 as  passed  by  Rajya  Sabha.

 COMMITTEE  ON  ABSENCE  OF  MEM-
 BERS  FROM  THE  SITTINGS  OF  THE

 HOUSE

 (i)  MInuTEs

 SHRI  s.  M.  SIDDAYYA  (Chama-
 rajanagar):  I  beg  to  lay  on  the  Table
 Minutes  of  the  sittings  of  the  Com-
 mittee  on  Absence  of  Members  from
 the  Sittings  of  the  House  held  on  the
 23rd  January,  and  3rq  February,  1978.

 (ii)  Twenty-rourrH  RErorr

 SIIRI  S.  M.  SIDDAYYA:  I  beg  to  pre-
 sent  the  Twenty-fourth  Report  of  the
 Committee  on  Absence  of  Members
 from  the  Sittings  of  the  House.


